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Heard .s3ri P.anoj Tivari , learned cc. 

app.lio ants. 

• The applic ts numbering 14 submi-

applications for the Civil .:;ervices(Pre 

examination, -, 95•3 by rec.:is terc'ci, post. on 

Copies of the po 	receipts are on r.e.c 

(Annexure-....-1)-to the applictions 	It ; 
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The conten ion of the applicants _ that all 

of them submitte their application 	within time 

andVhere aas de'a,y with the postal auth rity 

some v:here, they were not responsible 5 they had no 

control aa to 	t happened thereafter. 

issue noti 

as Lc why this a 

may file reply V';" 

if ony, may he f' 

this case. on 15.  

e Lo the respondents to show cause 

plic,tion may not be ad itted. i-hoy 

thin 4 weeks, rejoinder a,  :idavit 

Jed 	2 we As thr ,after. .List 

for odmissionYhea -ing. 

e respondent  

appear at 

in the matter oil:interim relief, t 

are directed to - ermitLthe applicants to 

the examination 	 as if their app. 

have been race iv d uithin Lime. The 	ondonts are 

further directed 
	

admit cards to the 

applicants aell ithin time to enable th m to appear 

a t the exAminati n. The candidature of the applicant: 

ho',,:eVer ., may be j--reated os provisional a d subject 

to the final dot Sion of this CSC. 

The names f all the applicants ma be 

mentioned in the rder. A copy of this rder may be 

issued vvithin 24 ' Ours. 	 '1 
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C; A No. 	19S3 

Dates 15.7.93 
Honthle Mr. A K 	J-M 

Heard the la ned counsel for the plrties. 
The learned counse* for the respon-Jent. submits that 
since the date of eceiving the apAications appearing 

in tte Civil Servi es( Preliminarel Examihatibn1993 

has h-.::xtend.9d to 2.3.1993 and the applictions of 
the 4i,lints wer. re:c.tei before that date and 

Plications have already been 

St in th:A vie* of the natter, 

a i.hat thasz IPplications hey. now 

Th)ss facts are also admitted tly 
for thi applicant. 

con•Adaring the submission and 

s that the applications of the 
-e been accepted by the ',IPSO as a 

Sion of the date for rcel.ving Aha 

oaring in the Civil .i.erviao 

nativti 1993 these applioatins have 

is and the result, therefore, is 
sed as infructuous. 
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